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T.Hemanth Kumar Singh

IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENGH

AT HYDERABAD

A S S G e S S i A S SR e

Betuwean =

+e. Applicant
And .

1. Divisional Commercial Manager,
sC R1ySs, Vijayauada, :

2. Divisional Railuay Manager,
S5C Rlys, Vijayawada.

3. General Manager,
$.C.Rlys, Rail WNjlsyam, Sec'bad.

++¢ Respondents

Counsel for the Applicant : Shri G.V.Subba Rao

Coungsel for the Regpondents : Shri V.Bheemanna, 5C fdr Rlys

CORAM:

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI : VICE-CHAIRMAN

THE HON'BLE SHRI H.RAJENORA PRASAD : MEMBER (A)

(Grder per Hon'ble Justice Shri M.G.Chaudhari, V0

Shri G.¥.Subba Rao for the applicant. Shri V.6

heamanna,

éténding counsel for the respondents. The applicant prays in this

0.A. for quashing of the order dt.5-1-96 passed by the F
No.1 placing himunder suspension on the ground that.a 0j

Proceeding was contemplated to be initiated against him

espondent
sciplinary

The appli-

cant is working as Travelling Ticket Examiner (TTE for short) in

the South Central Railway.
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2. The applicant contends that no reason in s%bpert of

the order

of the suspension were supplied to him and no charge shest fias been

issued to him for any alleged mis-conduct.

the continued suspension is bad in Lau,

Thus accordifg to him

3., Oridinarily the Tribunal is reluctant to interfere Jith the

suspension order m ssed under relevant rules where a Disj
Proceeding is contemplated to be initiated. However wher
proceeding is not initiated within a reasonable period of
the concerned.amployee is informed of the further progres
1} - ' ’ i - .

is shouwn that investigation is in progress, b is unfair
nue the suspension and Tribunal is required to consider 4§

tion seriously. Such is the cass here,

4. The order oFLsuségﬁézbn was issued on 5=1-96, Nothil

progressed thereaftsr till now after passsge of nearly mo

plinary

8 such a
time nor
8 nor it
to conti-

hat gues-

ng @Ep

re than

10 months. The ﬁespdndsnts ought to have taken the furthpr steps

during this time.

Fy I I
place thwmvruwl facts before the Tribunal as they have avo

Whet isworse is that they are not uil

file a show cause reply in ansuet to notice issuad on 15=-
and further time given on 29-10-96, On the last date, t
standing counsel wes to give certain information on the b

ths oral instructiocns but wuwe dasire&g proper ke yritten s

raply be filed by today. Today again Shri V.Bhimanna wan

ling to
ided to
10-86

e learnad
bsis of
oW Cau se

ts to

provide certain information orally on some instructigns réceived.

frat”

It is indeed @urious even his instructions which ha uants
n ‘

convey indicate that the Respondent No.l wants to say. that

points raised @@ed to be examined under the ru}ss. e fail

|

to

the

to

understand as to why such exasrcise should not have done mych garlier

00003'




;ﬁrkiy

and atleast after the notice was issued in this G.A., uWE

hany

»— to note that the manner in which the respdndenbi)No?1ﬂsh3un‘dis—

1k

™ interestedness to show cause on merits of thiscase reflpcts

¢v— the degree of respon31b111ty he is expected to show'as a

ibi3 BEthori
sitls swthority.

regret

{—

cul

respon-

5. We thus find no ground on which the continued suspefsion of

the applicant should be sustained. Shri V.Bhimanna could only

state that the quantum of allpwance was revised under the

That is no explamationas to why the suspension is being

A\

wmmuiwwﬂbib
i the order of suspsnsion is untanablb In Lthe result the

order is passed :

The order dt.5-«1-96 No, B/C 568/Misc/4/95

issued under Rule 5(1) of the R.S.(D&A)
Rules, 1968 issued by the DCM/BZA/Competent

authority is hereby guashed and set aside.
The Respondents are airected to admit the
applicant to duty within 48 hoeours of reéeipt
of a.capy of tﬁis order,

6. The (Origifal - Application iz alleowed after hearing b
¢ \'WH‘—“‘J

sides at the admission stage.f No order as to costs,

g >
\ " / S
(H.RAJEND RASAD) - © (M.G.CHAUDHARI)
Memb (&) ViceaChairman
. Dated: 6tn November, 1996,

cht&ted in Open Ceurt. 1+——~—

bt h

rules,

the

continued
e AAC : ‘ i beardfrp i
without be%%gvg%y further progress in the matter. Ue aahv%eld that

following

svl/ | ‘Q%
| Wﬁ Rostsham
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0.5,1222/96."

- 2. The Env1slonal Railway Manager,

7. One-spére cOpY «

To

1. The Divisional Commercial Manager,'
' C Rlys, Vljayawada.,
sC Rlys, Vlgayawgda.

3, The General Manager, :
SCleyS, Railnilayam, Secunde rabad.

4. One COpy to Mr JG.V.5ubba Rao_,. Advocate,
5 Oné copy to Mr.V.Bhimanna, B¢ fdr-Rlys;

6. One copy to Library, CAT,.HyG.,

pv‘m .
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TYPED BY CHECKED BY
COMPAREL BY APFROVED BY .

IN THE CENTRAL ADMINISTRARIVE TRIBMNAL

HYDERABALD BENCH ATHYDERABAD
el
. THE HON’BLE MR.JUSTICE M.G.CHAUDHZRT
VICE~CHAIRMAN

g
Dateds § - [/ -1996

’

1

!
/ORDER / JWEGMENT.

MQJVR.AQ/CQJ\Q NO'

& in

/ Y 0.a.o. i).:!-z,}ctel'

T..]'\&-NOQ ) (w-pc ‘ )
- admitted and Interim Direété;_dns
Iésu d.

AlloWed.

—— .
Disppsed of with directions
* Dismissed
Dismilssed as withdrawn.

Dismissed for Default.

Ordered/Re jected.

Ko order as tO costs.
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